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Date of Dzcision: 9.5.°

cp 45/@‘ (oA 198/91)
Veer Bhan Singh ee. Patitioner
Versus
Shri Famesh Tripathi and Anr. ees Peapondsnta
CORAM:
HWI'ELE MF. COFAL FFISHIA, VICE CHAIPMAN
HOI'ELE MP. O.F. SHAFMA, MEMRER (A)
For the Petitioner ee. M. Surz=ndra Singh

For the Raspondenis ee. Mr. Manizh Ehardari

ORDER
FEF HUT'ELE MFP. GOFAL [BISHIA, VICE CHATFMAN

Petiticmsr, Veer Ehan Siagh, haz filed this Conterpe Petibion u/3

—

17 of the Adminizstrabive Trilunals Ac

cr
~

O

1985, ztating thevsin that
rezpondents, Ly onot cmrying ot the Airection of th

192/91, decidsd on 22.9.93, have commitbed contempk of court.

2. We have heard the lesned  counazl  for the pavties  3and

carefully perussd the resords.

3. The Adirection of the Trikumnal was to male payment of the arrears

pay and all other allowansez due bo the petibiconsr az per viilzz krea
az on duty from 1.12.78 onwards within
the date of veczipt of a ocopy of the
iticner's olaim  for future promobicons o other posgs ghzall
considerad by the respondants as pav rulzs. IN rarsl'J £
document producsd by the respondants, ab Amn.RE-1 daked 24:1{-3, that
petitioner's pay has been fizzd w;e.:. 1.A.73 in the zcals Fa

the gcale Fa2.200-250 w.e.

thiz

= TriLunal in OA

th=
lw2
thz

the

. | .
. 1.2.27, in the &cale P2.210-270 w.e.f.

21.6.84, in ths acale Fa.825-1200 wes.f. 1.1.26, in the scali Pz.950-1500

woe.F. 265.10.8% and he has also been granted Pamily Planping Special

Increment wes.f£. 1.8.92. Brrears of pay and allowances, [amounting €0

F2.109078.00, have =alao hesn grantsd o him.  Promotions & othsr posts

-

have =alsc heen granted ©o hime The decizion of the Tribapal has

fully implemented.

Izzn

4, . This Contenpi Petition iz, therefors, dismizzed. Moticea izsusd

are discharged
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MEMBER (A) _ VICE CHATPMAN
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